
FIR No.  103/21 

PS S.P. Badli 

State Vs. Vijay @ Bijli 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Vijay @ Bijli. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

26.02.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 26.02.2021. Charge 

sheet has already been filed. Trial will take its own time.  Hence, no purpose would 

be served by keeping the accused in JC. Accordingly, I deem appropriate to grant 

the benefit of bail to the accused  Vijay @ Bijli upon furnishing bail bonds in the 

sum of Rs. 15,000/- with one surety in like amount.  Copy of order be sent to whats 

app of Ld. Counsel for the applicant at his request. Copy of this order also be 

immediately sent to the concerned Jail Superintendent electronically.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No.  233/21 

PS S.P. Badli 

State Vs. Satish @ Manoj 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant through VC. 

  As per report of IO, the FDR placed on record have not been renewed 

after year, 2019. In view of the same, bail bonds stands dismissed.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No.  833/20 

PS S.P. Badli 

State Vs. DL-6SAT-8700 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  This is an application moved on behalf of applicant/father of the 

deceased seeking release of vehicle no. DL-6SAT-8700 as the registered owner  of 

the vehicle Sh. Deepak Sharma who was his son has expired. Death certificate of 

the deceased has been placed on record. Ld. Counsel for the applicant submits that 

the deceased was unmarried and hence, the present application for release of 

vehicle has been moved by his father. 

  IO is directed to verify the factum of death of registered owner 

Deepak Sharma by tomorrow  i.e 19.06.2021. 

    

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No.  87/21 

PS S.P. Badli 

State Vs. Abhishek @ Sumit 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant submits that he wants to withdraw the 

present application. Hence, the same is dismissed as withdrawn.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No.  327/21 

PS S.P. Badli 

State Vs. Pradeep @ Sonu 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Pradeep @ Sonu. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

09.06.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 09.06.2021. 

Recovery has already been effected. Hence, no purpose would be served by 

keeping the accused in JC. Accordingly, I deem appropriate to grant the benefit of 

bail to the accused  Pradeep @ Sonu upon furnishing bail bonds in the sum of Rs. 

15,000/- with one surety in like amount.  Copy of order be sent to whats app of Ld. 

Counsel for the applicant at his request. Copy of this order also be immediately 

sent to the concerned Jail Superintendent electronically.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No. 251/21   

PS S.P. Badli 

State Vs. UP-14EQ-8486 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

This is an application for release of vehicle bearing no. UP-14EQ-

8486 moved by SPA holder Anokhe Lal on behalf of its registered owner. 

  Report received from IO through email. 

  Report of IO perused.  IO in his report has stated that vehicle is not 

required for any further investigation.  

  The prosecution has no objection if the vehicle be released to its 

applicant.   

  In these circumstances, the aforesaid vehicle be released to the 

applicant in compliance of judgment of Hon’ble Delhi High Court in Manjeet 

Singh Vs. State(Crl. M.C No. 4485/2013 and Crl. M.C No. 16055/2013).   IO is 

directed to get the vehicle valued from a proper valuer and shall take a valuation 

report in this regard from the valuer as per rule.  Indemnity bond be furnished as 

per the valuation report to the satisfaction of IO/SHO concerned.  Coloured 

photograph and panchnama of the vehicle in question be conducted as per  above 

mentioned  judgments. Panchnama along with photographs, valuation reports etc. 

shall be filed in the court along with final report. 



IO is further directed to verify the ownership of the said vehicle before 

releasing of the same.   

   

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No.  872/19 

PS S.P. Badli 

State Vs. Gulshan 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Report of IO received. 

  As per report of IO, accused has already been released in the present 

case. Hence, the application is dismissed being infructuous. 

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



NCR Challan No. DL-3SCK-5579   

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant submits that he wants to withdraw the 

present application for challan. Hence, the same is dismissed as withdrawn.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



NCR Challan No. UP-813T-8518   

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant submits that he wants to withdraw the 

present application for challan. Hence, the same is dismissed as withdrawn.  

 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No. 19765/19 

PS S.P. Badli 

State Vs. Farukh  

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Application has been moved on behalf of applicant Mohd. Farukh for 

release of accused on personal bonds. It is submitted that bail order of the accused 

dated 17.06.2021 require personal bond alongwith surety in the sum of Rs. 

10,000/- as a condition of bail, however the accused is an indigent person and 

hence, unable to furnish surety.   

          Case file has been perused. Arguments of counsel for the applicant 

have been heard. Since the accused has been in JC for nearly a period of 1 years 

and  4 months and keeping in mind the nature of allegations against him, I deem it 

appropriate to release the accused Farukh on furnishing of personal bond in the 

sum of Rs. 10,000/- to the satisfaction of Jail Superintendent. Application disposed 

off accordingly. Copy of order be sent to Jail Superintendent electronically. Copy 

of order be sent to whats app of counsel for the applicant. 

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 

  



FIR No.  251/21 

PS S.P. Badli 

State Vs. Sanjay 

 

18.06.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  An application for modification of order of this court dated 

16.06.2021 has been moved. It has been submitted that it is wrongly mentioned in 

the order that the oxygen concentrators were recovered from the vehicle of the 

applicant.  

  Application perused. Reply of IO perused. 

  It is apparent that a typographical error has crept in while typing the 

order qua the application of the applicant. Thus, paragraph 3 of order dated 

16.06.2021 in FIR No. 251/21, PS S P Badli, State Vs Sanjay Kumar shall now 

read as under : 

  “Reply of IO perused. IO in his report has stated that vehicle is not 

required for any further investigation. The prosecution has no objection if the 

vehicle is released to its rightful owner.” 

  It is made clear that rest of the order shall remain unchanged.  

   

 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/18.06.2021 


